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Title: Regarding notices of Motion for Adjournment to discuss the recent increase in prices of petroleum products, resulting
in rise in prices of essential commodities, thereby affecting the common man in the country.

SHRI BASU DEB ACHARIA (BANKURA): Madam, we have given notice. Kindly allow us to speak on why we are asking for
an Adjournment Motion.
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MADAM SPEAKER: Nothing will go on record.
(Interruptions) 4€/»

MADAM SPEAKER: I have received notices for Adjournment Motion. I would like those who have given the notices or their
leaders to tell me briefly why it should be allowed. But before that, would you allow me to run the Question Hour?

SHRIMATI SUSHMA SWARAJ (VIDISHA): No, Madam.
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MADAM SPEAKER: Hon. Members, please take your seat.
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SHRI BASU DEB ACHARIA (BANKURA): Madam Speaker, very rarely we ask for a discussion under Adjournment Motion.
Normally, we do not ask for it. In the last Budget Session, the entire Opposition demanded it seeing the way the prices of
essential commodities were increasing day by day. During the last 26 days, inflation of food articles never touched 20 per
cent. But in the month of February, it touched 20 per cent and that is why, the entire Opposition demanded that there
should be a discussion under Adjournment Motion. We accepted your ruling. We agreed, or the entire Opposition agreed,
for a discussion under Rule 193.

We had three discussions during the Fifteenth Lok Sabha under Rule 193. During this one year, I also referred to the earlier
UPA-I Government. But during this one year, the UPA-II Government has not taken any concrete measures to contain and
control the prices of essential commodities. Seeing the way the Government have increased the prices of LPG and
kerosene, we, the Left Parties, used to extend outside support to the Government. We did not allow the UPA Government
to touch the price of kerosene in the last five years. The price of kerosene was not increased and the Left Parties did not
allow the Government to increase the price of kerosene. Now the price of kerosene has been increased by Rs. 3 and the
price of LPG has been increased by Rs. 35....(Interruptions)

31181 ABIGAT = 3rEf Iotal Sft, wefier d6 SISy,
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SHRI BASU DEB ACHARIA : Moreover, the price of petrol has been deregulated. The hon. Prime Minister has stated that it
will not confine only to petrol but the price of diesel will also be deregulated. That means, the people of the country are
being pushed at the mercy of international market. The domestic price of petrol will now depend on international price of
petroleum products.

Madam, your ruling on our notice was that it should be of a definite nature because Rule 58 stipulates certain conditions.
There are mainly two conditions. Your consent and not the Government's consent is required for it. Madam, you have to
take a decision on this matter. It should be of a definite nature, of urgent public importance and of recent occurrence. The
prices of petrol, diesel, cooking gas and kerosene have been increased very recently.

Very recently, that is on 26t June, the prices of petroleum products were increased. It has its cascading effects on other
items. There are precedents of allowing discussion under Adjournment Motion on the issue of rising prices of essential

commodities. I can cite them. On 234 July, 1973, the Speaker gave consent to Shri Indrajit Gupta to move his Adjournment

Motion on the issue of 'Abnormal Rise of Prices of Essential Commodities'; then on 12th November, 1973, the Speaker gave
consent to Shri S.N. Banerjee to move his Adjournment Motion on the issue of 'Abnormal Rise of Prices of Essential

Commodities'; then on 215t February, 1986, the Speaker gave consent to the notice of Adjournment Motion of Prof. Madhu
Dandavate on the issue of 'Abnormal Increase in the Prices of Fertilizer, Petroleum Products and Other Essential
Commodities'’; then on 13t June, 1994, the Speaker gave consent to Shri Ramashray Prasad Singh to move his
Adjournment Motion regarding 'Failure of the Government to Meet Sugar Situation and Large Scale Import at Higher Prices'.

Very recently, on 17th April, 2000, the Speaker gave consent to raise the issue of 'Rising Prices of Essential Commodities'
under an Adjournment Motion, when the Left parties and the Congress were in the Opposition and the NDA was in power.
So, there are precedents.



The reason why we are asking for an Adjournment Motion is that we want a definite reply from the Government as to why
the Government has failed to contain and control the rising prices of essential commodities. Millions of people are forced to
go to bed hungry, whereas lakhs of tonnes of wheat and rice are rotting in the godowns.

Rising the prices of essential commodities, including that of petroleum products, was the decision of the Government. It
was because of the wrong policies pursued by the Government. The Government's contention is that this is not the
responsibility of the Central Government alone and that the State Governments are also responsible for that. But where is
the role of the State Governments in increasing the prices of petrol, diesel, cooking gas and kerosene? The State
Governments have no role to play in that. It is the sole responsibility of the Central Government. Realise the condition of
the people.

You have seen the anger of the people on 5t July. The strike of 5t July was a spontaneous reaction. Millions of people
came out on the streets to protest against the anti-people policies of this Government, the UPA II Government. The
Government should realise the anger of the people. As representatives of the people, we should be allowed to raise this
issue only under the Adjournment Motion. Of course, we have other forms of discussion, like discussion under Rule 193 and
Rule 184. Why are we asking for only this time that a discussion only under Adjournment Motion should take place? It is
because we want to censure this Government. Our motive is not to destabilize this Government. Why are they afraid of the
Adjournment Motion? They have the majority. We want to criticise this Government. It is because of their wrong and anti-
people policies, the prices are rising. It is the greatest failure of this Government. ...(Interruptions)

MADAM SPEAKER: Please conclude.
...(Interruptions)

SHRI BASU DEB ACHARIA : How the inflation is increasing? The hon. Prime Minister is saying that we will have to wait up
to December. The hon. Minister of Finance said that within two months, the prices would be moderated. But there is no
effect on the prices of essential commodities.

Madam, as there is no other issue so urgent and so important than this, that is why, the entire Opposition is urging you this
time that you give your consent. ...(Interruptions) This is not the decision of the

Government. The Government can object. Though it is provided under the rules yet we very rarely exercise this power. That
is why we urge upon you and we sincerely request you to give your consent today itself, just now, so that the discussion
under Adjournment Motion can be started immediately.

DR. M. THAMBIDURAI (KARUR): Madam, Speaker thank you very much for giving me this opportunity to say a few words
as to why we have given the notice for the Adjournment Motion.

Madam, recently the hon. Minister of Finance has said that there is an increase in the growth rate in the economy. I do not
think that there is any increase in the growth rate in the economy. There is actually growth of inflation in the country which
is taking place now. It is because of the wrong policies followed by the present Government that there is an inflationary
condition in the economy. The prices of all the essential commodities have increased.

Madam, we have come here to express the views of the people. It is the highest forum. We are the elected representatives
of the people. We have to express the feelings of the people. The people are feeling that prices are increasing day-by-day.
Even if you take the price of salt, it has increased ten times now. This is the actual condition. Apart from that the
Government has recently increased the prices of petrol, diesel, kerosene and LPG. It is because of that, the inflationary
condition is increasing.

Madam, the vehicle owners, especially lorry owners, has given the notice for strike. This is definitely going to affect the
whole economy. Therefore, I would request the Government to reconsider rolling back the prices of petrol, diesel and
kerosene because it is affecting the common man. We have to look after the common man, the Aam Aadmi. Therefore, it is
the duty of the Government to see that the prices of petrol, diesel, kerosene and LPG are reduced.

For that only, we have given notice of an Adjournment Motion. Please consider our request for adjourning the listed
business and taking up this very important issue.

MADAM SPEAKER: Thank you very much. Now, I call Shri Nama Nageswara Rao to speak. Please speak only on the price



rise saying why the Adjournment Motion should be allowed.
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SHRI GURUDAS DASGUPTA (GHATAL): Madam, at long last, we are not discussing the subject. If we are allowed to
discuss the subject, we shall do it in @ more detailed way. We are only pleading with the Presiding Officer to kindly accept
the Adjournment Motion. Strictly under the rules, Madam, you are the only person who can admit or who can disallow it. It
depends on you. Why should I plead that the hon. Speaker should accept it? Under the rules, there are two conditions: one
is the recent occurrence, another is the emergent situation. Not only should it be recent but also it has to be emergent. I
leave it to you to believe; I leave it to my hon. colleagues to believe whether the price rise gives rise to an extraordinary
situation. I leave it to your judgment. Who is responsible, who is not is different. But let us assume it because the shoe
pinches everywhere that it is an emergent situation that the country is facing, an extraordinary situation that the country is
facing. Parliamentary rules provide that if an extraordinary situation arises, there is an extraordinary way to raise that in
Parliament. It is in the Rule Book. The extraordinary situation should be dealt with in Parliament in an extraordinary way. If
we believe that the price rise situation is extraordinary, not ordinary, then the Opposition is entitled to take recourse to the
extraordinary Parliamentary method to raise that in the House.

First is the question of raising it in the House. Therefore, price rise has given rise to an extraordinary situation. As for the
Parliamentary practice, we are entitled to make use of the extraordinary Parliamentary method. This, Madam, is the
number one argument that the exalted Office of the Speaker should kindly consider it.

Secondly, there have been innumerable precedents in this Parliament. We are here today. We may not be here tomorrow

but Parliament will live. There are precedents. On a number of occasions, only on price rise, there had been a number of
Adjournment Motions admitted in the House by the exalted Office of the Speaker Therefore, this is the second
consideration.

The third consideration is the recent occurrence. I know that the price rise is not a recent occurrence. This Government has
the unique distinction of living with price rise for too long a period! I am not going into that. The question is: what is the
recent occurrence? The recent occurrence is deregulation of the price of petrol. My hon. colleagues in the House may kindly
remember that petroleum product and petroleum market was protected by the successive Governments including the
Congress Government....(Interruptions) The petroleum market was protected. It was never liberalized. It was done by
Pandit Jawaharlal Nehru. It was done by Shrimati Indira Gandhi. It was done by Shri Rajiv Gandhi. It was done by
everybody. I repeat that the petroleum market was never liberalized, de-regulated. This Government has taken the
extraordinary decision in taking forward the liberalisation to the extent of deregulating the petroleum price market. That is
the recent occurrence. Because of the deregulation, what is going to happen? Everybody knows that the petroleum market
is under speculation. Who decides the international petroleum price? The international petroleum price is decided by the
speculators....(Interruptions)

MADAM SPEAKER: Please confine yourself to the notice.

SHRI GURUDAS DASGUPTA : I am coming to that. The international petroleum price is decided by the oil-producing
countries. They decide it. They speculate. They exploit the whole world. By deregulating the petroleum price, we make
ourselves a victim of international speculation. This is extraordinary. This is harmful. This is anti-people. This is what we
are protesting....(Interruptions) Therefore, Madam, I am extremely pained of it. Let us not shout at each other. The country
is watching the Members of Parliament. Let us believe that the sufferings of the people are unmitigated. Whether they
voted for the Congress, whether they voted for the Left, whether they voted for the BIP, the people are terribly under
pressure. Let us express the distress of the people in the House. Let us not shout at each other....( Interruptions) As 1 said,
let us express the distress of the people in the House. What for? I have a modification to make to what Shrimati Sushma



Swaraj has said. I am not for censure. The Adjournment Motion is a Motion to disapprove the policy of the Government
with regard to the price of the petroleum products in the country. Let the people know that Parliament is aware of the
sufferings of the people; Parliament is expressing the distress of the people and Parliament is distressed....(Interruptions)

Madam Speaker, I must submit that I am here for a long time. This is not an issue on which we should interrupt each
other. Let us show our wisdom. Let us show our respect. Let us show our concern. Let us not interrupt each other. The
situation is too grim and the House must be made alive of that. The Government must be put on the dock for not being able
to curb the price rise for years together. Therefore, we strongly oppose the policy of the Government.

12.00 hrs.
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Hon. Speaker, as the second largest Party in the UPA Government,
keeping full faith upon the leadership of Dr. Manmohan Singh, we have given our notice to take up the issue which is, no
doubt, the burning issue at this crucial juncture. The poorest of the poor people are actually fighting with hunger. In the
other sense, the hungry people are fighting with hunger so far as the price hike is concerned.

The recent occurrence and accordingly the notice which I have given, the statement that I made, is very clear: "The
Government increased the prices of petrol, diesel, kerosene and LPG recently. This will affect the rate of inflation and put
additional hardship on common man. The Minister of Petroleum and Natural Gas gave a statement in Lok Sabha yesterday.
The House needs to discuss this important issue which concerns the common man".

Madam, the whole country is watching that this issue be debated on the floor of the House with all importance and with
priority. But they are also becoming frustrated to see that the only battle is going on on which rule it will go for discussion.
It can be taken for granted, Madam, whether it is an adjournment motion or if the discussion be held under Rule 184, it
indirectly directs that it is a 'No Confidence Motion' to the Government and one Government cannot ever agree that this
discussion would be held under Rule 184 or under adjournment motion. So, discussion under Rule 193 can be the best way
to discuss.

Madam, what I propose is that let it be debated. The way all political Parties belonging to the Opposition extended support
to the Government stating that they do not want to see that this Government falls, and the way they expressed their
intention that they want to take part only on the discussion to highlight the issues of the poor people of the country, we are
also of the same opinion.

The hon. Prime Minister has very categorically said that the Government will never retreat to take any decision on the floor
of the House and let the House continue smoothly and let the matters be discussed very smoothly. So, we fully agree that
this matter is to be taken as the top most priority.

Mamata Banerjee, our leader, put her note of dissent and raised her voice that price hike will affect the common
people. We still believe that 'price hike' can be taken up for discussion so that at least some portion of it can be reduced.
This will be our appeal when the debate will take place.

I hope that this discussion can be taken up under Rule 193 and be started immediately. We believe that the UPA
Government has no hesitation to initiate this debate or to take part in the debate more than any other party who is present
in the Parliament at this juncture. We hope that a debate under Rule 193 can be initiated at the earliest possible time.
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SHRI ARJUN CHARAN SETHI (BHADRAK): Madam Speaker, thank you for having given me a chance to plead before you as
to why this Adjournment Motion notice to discuss immediately the burning issue that has been there in the country should
be admitted by the hon. Chair.

It has been argued from the Treasury Benches that this is not a recent occurrence and an urgent issue. I would like to just
plead before you, Madam, that the rise in the prices of kerosene as well as LPG, as has been stated by the hon. Leaders in
this House today, is certainly a case of recent occurrence. Secondly, the decision to decontrol of petroleum products, as has
been stated by the hon. Member, Shri Gurudas Dasgupta, has been taken recently, and this has not been informed to this
august House. The hon. Prime Minister, who is present here now, has already indicated that diesel would be decontrolled.

Madam, these are all recent occurrences and recent happenings. The issue of rise in the prices of other essential
commodities has been agitating the Members of the Opposition as well as from the other side of this House. There are
some supporting parties, which have some reservation in the rise in the prices of kerosene and LPG. They have not
attended the meeting of the Group of Ministers held under the Chairmanship of our esteemed Leader of this House and also
the hon. Finance Minister. They have their reservation and they have not supported the rise in the prices of kerosene and
LPG.

Madam, many instances have been given before you. It has also been pointed out as to how the hon. Chair in the previous
occasions had given the permission to discuss this issue under the Adjournment Motion.

Petrol has already been decontrolled, and the would-be decontrol of diesel is a major policy issue, which has been taken by
the Government outside the House.

Many learned hon. Members are here. Both the hon. Home Minister and the hon. Minister of Human Resource
Development are very learned and very good parliamentarians. Academically also, they are very sound. Is it not desirable
on the part of the Government at present that they should bring about all these issues for discussion in the House before
declaring any decontrolling process? Why should they not discuss all these policy matters inside the House? I could not cite
immediately but there have been precedents that on earlier occasions such things were discussed in the House. What is
the harm if such issues are discussed and debated inside the House? They have the majority; they can pass whatever they
like. Their supporting parties are also present here. What is the harm if these decisions are taken inside the House? The
House should have been taken into confidence.



Therefore, I would submit that this is certainly an urgent issue and it is a recent occurrence also. It conforms to the
provisions in the Rules of Procedure and Conduct of Business of the House. Madam, you kindly admit this Adjournment
Motion. It should be discussed immediately because it concerns the aam aadmi.

In the name of aam aadmi, the Food Security Bill is being thought of and being brought before this House very soon. Why?
It is because they want to give protection to the aam aadmi and they want to help the aam aadmi. But by this increase in
the price of kerosene, are they protecting the aam aadmi?

Therefore, in view of the importance it has on the aam aadmi as well as the people of the country at large, I hope, you will
certainly agree with the Opposition that this Adjournment Motion is admitted by the Chair and discussed immediately.

SHRI T.R. BAALU (SRIPERUMBUDUR): Madam Speaker, we are in the 63" year of our Independence and in the 15" Lok
Sabha. The House is discussing the issue of price rise, which is the most important subject as far as the common man is
concerned; and whether it should be discussed under the Adjournment Motion or under Rule 193.

This House has seen many Members of Parliament for the past 60 years. During the tenure of which Government the
Opposition has not taken the chance of discussing the issue of price rise? Each and every Government has faced the same
type of discussion, particularly the issue of price rise. No Session of Parliament has escaped from discussing this particular
issue. But at the same time, under what rule it should be taken up -- whether it should be under Rule 193 or in the form of
Adjournment Motion.

Here, the point of issue is that the Treasury Bench says: "Okay, we can have a discussion on this issue under Rule 193."
But the Opposition says that it has to be discussed only in the form of Adjournment Motion. The Opposition never loses a
chance. Whenever the first chance occurs, they would fish out of the troubled water, especially my friends, hon. Advaniji,
Sushmaji, Dr. Murli Manohar Joshiji, Rajnath Singhji, who were all my Cabinet colleagues once. When I was there along
with them in the Treasury Benches, the Congress took up many chances to discuss about the price rise. At the same time,
under what rule it was done. But here, they are trying to destabilize the Government. But that cannot be; that will not be;
and that will never be, unless the constituents of Congress are suffering otherwise.

Madam, my only question to the Opposition is that if they have the guts to raise any issue against this Government headed
by Dr. Manmohan Singh and duly guided by Madam Gandhiji and Dr. Kalaignarji, let them come out with the No-Confidence
Motion. Will they come out? They cannot. You would not like to because you cannot pass the No-Confidence Motion. So,
there is no other way. I am sorry it cannot be under Adjournment Motion. We cannot leave this Government to fall.

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam Speaker, I was listening to the observations made by
the Leader of the Opposition and a large number of other distinguished colleagues.

I am not going to the merits of the issue because the issue will be debated as it was debated last time, on earlier
occasion. This time also it will be debated and in the course of the debate, definitely we will have the opportunity of
discussing it from various aspects. All aspects of the issue will be debated, discussed, including remedial measures, and
surely as a member of the Government, I would be interested to have any constructive suggestion from my colleagues
sitting this side or that side, which can help us to implement and have the moderating impact on prices. That is always
welcome. I would like to welcome that.

Here I am keeping my observations just on the admissibility of the Adjournment Motion. Madam, the final decision
will be taken by you, and whatever decision you take, it is binding us, and it is binding all of us. There are no two opinions
in it. But it is good and I appreciate that you have allowed the Members to express their views why Adjournment Motion
should be admitted.

But I am sorry most of the Members, instead of speaking why it should be admitted only under the Adjournment
Motion, have spread the scope of the discussion much wider. I am not going to widen this scope. Whether by enhancing the
kerosene price from Rs.2 to Rs.9, you prevent the housewives from more difficulty or increasing it from Rs.9 to Rs.12 is
going to be the disaster--I am not going into that aspect.

I am also not going to that aspect as one of my learned Members gave a long discourse as if for the first time it has



been done that the petroleum products have been decontrolled and have been placed under market-related conditions. He
completely forgota€”he was very much a Member of this House or that Housed€"that we introduced it in June, 2004. Before
that, during the entire regime of the NDA, it was decontrolled. I am not going to that aspect. I am reserving that for
discussion later on.

My limited point is that I have some reservations about admissibility of this discussion under Adjournment Motion.

Why I am saying so? I have the book of the Speaker's Rule. It starts from Central Assembly Debate, 4t September, 1928. I
am not going from 1928 to 2010. Surely, I am not wasting the time of the House. I will quote only three rulings, one given
by no less a person than the then President of the Central Assembly, Vithalbhai Patela€"the Speaker was called so in those
daysa€”that, 'it may be definite, it may be of public importance, held the President, in proper case, to disallow such a
Motion." Why should it be disallowed? It must be related to the functioning of the Government.

Thereafter, there are two other rulings — one given on 315t May 1957 by Shri M.A. Ayyangar where he said that
unless the Central Government fails to discharge its duties enjoined upon it by Constitution or by law, it will not attract the

Adjournment Motion. This was stated by Shri M.A. Ayyangar. It is available in the Lok Sabha Debates of 31t May 1957. In
another ruling, which is not so contemporary, the same was reiterated by Dr. G.S. Dhillon on 24t May 1971.

The decision may be extremely undesirable, the decision may be extremely hard and difficult. I know whenever a
decision is to be taken to enhance the price of essential commodities, the decision maker does not get any sadistic
pleasure of doing it. There are certain compulsions. As they had to increase the kerosene price from Rs.2 to Rs.9, I had the
compulsion because they had to buy petroleum crude per gallon at the rate of 36 to 40 dollars, today we have to buy it at
67 to 76 dollars. But that is the merit of the debate; I am not going into that aspect. What I am saying is that there has not
been any failure of the Government, enjoined and entrusted on the Government by law and the Constitution. The decision is
being taken, the financial discipline is being restored, the normal roles of economy are allowed to be performed, because
that is the duty and responsibility of the Government.

No doubt, the decision was difficult and harsh. It will cause sufferings to the people. We would like to discuss it in
detail, but under which Motion? Yes, Rs.50,000 crore subsidy is still there. Despite this, surely it will not be Rs.1.5 lakh
crores. That cannot be afforded. But, those are the issues of merit. The short question is whether this discussion can be
admitted under the Adjournment Motion. I have no problem in having discussion as we discussed earlier.

Incidentally, somebody has asked as to what has happened to the food inflation. When I am talking to you today; it
has come down from 21.4 per cent in December to 12.8 per cent. Therefore, it is not that there has not been any impact.
..... (Interruptions) Yes, you know that. He was talking of petroleum prices, making song and dance. I have imposed
petroleum duty to the extent of Rs.1,08,000 crore. All the States, including the State from where Shri Basu Deb Acharia and
Shri Gurudas Dasgupta come, have imposed petroleum duties to the extent of Rs.72,000 crore. I have received the fact
from you sitting on that side of imposing duty and collecting Rs.1,08,000 crore. But from there, I have given you Rs.24,000
crore to the States. The net gain is, the States get Rs.96,000 crore and the Centre gets Rs.84,000 crore and Centre gets all
the gaalis from the MPs and the great protagonists of the State leaders. But I am not going into the merits of the case. This
will be debated.

My most respectful submission is under the rule and under the convention. I will conclude my observations by telling about
one of the monumental rulings given by no less a person than Shri Mavalankar even when the first Lok Sabha was not
constituted. It was in the month of March, 1950 when the Provisional Parliament was there it had been suggested that we
cannot look upon the Adjournment Motion as a normal device for raising discussion on any important matter. Whatsoever
the important matter may be, whatsoever gravity it may have, an Adjournment Motion must be followed by the rule
prescribed under it. In respect of the broad spectrum of consensus, most respectfully I will like to submit, Madam Speaker,
that the same distinguished Speaker gave a ruling that even if an overwhelming majority of the Members of the House
desire to discuss a particular subject which is not permitted by the rules of the House, despite the overwhelming majority,
that cannot be discussed. Therefore, my most respectful submission is that this cannot be discussed under the
Adjournment Motion.
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oft yura szt @ & sar &t g Just look at the Budget paper. This year itself, in the Budget which you have approved, I am
giving Rs.1.2 lakh crore subsidy for fertilizer, for petroleum products and on food.

Thank you Madam Speaker for giving me the opportunity.
...(Interruptions)

3re181 ABIG |+ 3mu oot o omse I have heard the views of all the hon. Members who have just told us why the Adjournment
Motion should be accepted and why it should not be accepted. I will give my ruling after lunch. Let me think about it.

Meanwhile, Papers may be laid.
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